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IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE:  
SONITPUR AT TEZPUR 

 

Present:     Smti R Das, 
   Chief Judicial Magistrate, 
  Sonitpur, Tezpur. 
    

GR CASE NO. 1642/16 
(U/S-498(A) of IPC) 

 

State 

-Vs- 

1. Sri Ranjit Saikia 
S/O- Lt. Phuleswar Saikia.  
 
2. Sri Girindra Saikia.   
 W/O- Lt. Phuleswar Saikia.  
 
3. Smti Reena Saikia.   
W/O -  Sri Girindra Saikia.  
 
4. Smti Neru Saikia.  
 D/O- Lt. Phuleswar Saikia.  
 
All are of Vill- Mazgaon Pather, 

Hograjuli.    
     PS –Dhekiajuli. Dist – Sonitpur. 

                                             ......Accused persons.         

  Appearances: 

   Mr. K. Gogoi, 
  Learned Addl PP        :  For the prosecution. 
  
  Sri N. Sarma   
  Ld Counsel     :  For the accused.  
 

Date of recording evidence  :  10.11.17   

  Date of hearing argument      :  14.11.17 

   Date of judgment      :  14.11.17 

 

J U D G M E N T  

 

1. The prosecution’s case, in brief, is that, accused persons had subjected 

the informant Smti Purabi Bora to cruelty by inflicting her physical and mental 
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torture by harassing her to meet their unlawful demand for money. Hence, the 

case.   

2.   On receipt of the ejahar OC Dhekiajuli Police Station registered a case 

under Tezpur Police Station Case No.334/16, under Section 498(A)/294/506/34 

of IPC and started investigation of the case. Upon completion of investigation 

police submitted the charge sheet against the accused persons, namely, Sri 

Ranjit Saikia, Sri Girindra Saikia, Smti Reen Saikia and Smti Neru Saikia under 

Section 498(A)/294/506/34 of IPC to face trial before the Court.  

3. On appearance of the accused persons, copies of the relevant 

documents were furnished to the accused persons. Upon perusal of the CS and 

hearing both the sides charge under Section 498(A) of IPC is framed against 

the accused persons, which on being read over and explained to the accused 

persons, to which they pleaded not guilty and claimed to be tried.   

 During trial, the prosecution has examined the informant only. 

Statements of the accused persons under Section 313, CrPC have been 

dispensed with as there is no incriminating materials against the accused 

persons.  Defence has examined none. Heard arguments.  

    

4.      POINTS FOR DETERMINATION: 

1. Whether the accused persons, had 

subjected Smti Purabi Saikia to 

cruelty by torturing her physically and 

mentally by demanding dowry and is 

liable to punished u/s 498(A) of IPC ?  

 

DISCUSSION AND DECISION BASED ON REASON: 

 

5.   PW1, Miss Purabi Borah has stated in her examination-in-chief 

that she is the informant of this case and she knows the accused 

persons. She stated that accused Ranjit Saikia is her husband and other 

accused persons are her relatives. She deposed that she was married to 

the accused Ranjit Saikia as per customs on 6.3.15. They stayed 
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together as husband and wife in the house of the accused Ranjit Saikia. 

After few days of their marriage some misunderstanding took place her 

and the accused persons and they altercated with each other and 

hence, she lodged this case at the police station. Ext. 1 is the ejahar 

filed in the court and Ext. 1(1), 1(2), 1(3), 1(4) and 1(5) are her 

signatures. She stated that now their misunderstanding has been sorted 

out and they have decided to stay separately and a mutual divorce has 

been filed already. Now, she does not have any objection against the 

accused persons.  

  In her cross-examination, she stated that she did not write the 

ejahar herself and so, she is not acquainted with the complainants of 

executor. She deposed that she lodged this case out of 

misunderstanding and they have filed a mutual divorce being No. T.S. 

(M) 127/17 dated 6.11.17 before the court. She stated that she has 

been working in Tezpur since her stay at Tezpur. She deposed that she 

does not want to proceed with the case. She also stated that she has no 

objection if the accused persons are acquitted from this case.   

 

6.   From the evidence of PW1, who is the informant of this case, it is clear 

that the case was lodged due to some misunderstanding and a mere 

altercation took place between them. However, mere domestic quarrel does not 

constitute within the section 498(A) of IPC. There is no physical torture and 

dowry demand. PW1, has stated that now their misunderstanding has 

been sorted out and they have decided to stay separately and a mutual 

divorce has been filed already and now, she does not have any 

objection against the accused persons. PW-1, has also deposed that she 

does not want to proceed with the case and has no objection if the 

accused persons are acquitted from this case. Considering the evidence on 

record, I am of the view that prosecution has failed to prove the offence u/s 

498(A) of IPC against the accused persons beyond reasonable doubt.  Hence, 

the accused persons are acquitted of the said charge and are set at liberty 

forthwith. 
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7.   Upon careful scrutiny of the evidences of PW-1 i.e. the informant/victim 

it is clear that she has filed this case against the accused out of some 

misunderstanding and their misunderstanding has been resolved now.   

  Considering the entire facts and circumstances of the case, I find that 

the prosecution has totally failed to prove the offence under Section 498-A of 

IPC against the accused beyond all reasonable doubt. Hence, the accused 

persons are held not guilty of the said offence and are hereby acquitted and 

set at liberty forthwith.  

  The liability of the bailor is extended for 6 (six) months from today as per 

provision of the amended Cr.P.C.  

 The case is disposed of on contest.  

 This Judgment is given under my hand and the seal of this Court on this 

14th day of November, 2017.  

            (R. Das) 
           Chief Judicial Magistrate, 
                                                                  Sonitpur, Tezpur 
       
 
 
 

Dictated and corrected by me:- 

 

        (R. Das) 

Chief Judicial Magistrate, 

           Sonitpur,Tezpur 
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A P P E N D I X 

 

Prosecution witnesses 

 

PW1, Miss Purabi Borah.  

 

Defence  witnesses 

Nil  

 

Documents exhibited by the prosecution  

 

Ext.1  :  ejahar  

Documents exhibited by the defence 

Nil.  

 

 

                                                                          (R. Das) 
           Chief Judicial Magistrate, 
                                                                     Sonitpur, Tezpur.  
 

 


